IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI

SPECIAL BENCH

COURT-1V

Item No. 106

IB-1005/ND/2018
IN THE MATTER OF:
M/s. Swastik Interchem Pvt. Ltd. ..PETITIONER
Vs,
M/s. A .M. Vinyl Pvt. Ltd. ...RESPONDENT
Section
Under Section 9 of IBC Order delivered on 06.07.2020
Coram:

SHRI. P.S.N. PRASAD, HON’BLE MEMBER (JUDICIAL)
SHRI. NARENDER KUMAR BHOLA, HON’BLE MEMBER (TECHNICAL)

For the Resolution Professional :Mrs. Tania Sharma, Adv. Along
with Mr. Anup Kumar RP in
person,

For the Respondent/ Corporate-debtor :Ms. Aarohi Mikkilineni, Ex-
directors of Corporate-debtor.

ORDER
IA No. 2404 of 2020 for urgent hearing of the matter is

allowed. The Learned Counsel for the Suspended Board of Directors
is also present and submitted that they have received the copy of
the application and they have no objection in the matter. The
Learned Counsel for the Liguidator has submitted to the Tribunal
that the CoC has approved, liquidation of the Corporate-debtor (In

paper book page No. 84 to 26). The application praying for passing
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an order for liquidation of Corporate-debtor under Section 33(2) in

terms of sub-clauses (1), (ii) and (iii) of sub-section (1) (b) of Section
33 of the IBC, 2016 is allowed and Mr. Anup Kumar Resolution
Professional  having IBBI Registration No. IBBI/IPA-002-
NO0333/2017-18/10911 as Liquidator of the Corporate-debtor at
feel as approved by the CoC. No other order is required to be passéd
at this stage of the matter. The Liquidator is directed to report the
progress of the matter after three months and complete thé

liquidation process within the time prescribed under the law. Matter

is adjourned to 14.10.2020. /
d— sal
(Narender Kumar Bhola) (P.S.N. Prasad)
Member (T) Member (J)
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